28y Re. Vijaya Bank VAIBAKEA 18, 1807 (S4KA) a8z

oy wx feslt c xw dw ¥ 110
FOr @ ¥ feqfaey war § 1w
@i ¥ o5 WY wgw wd d—

SHR] JYOTIRMOY BOSU (Diamand
Harbour): Can enguire into it

st wy sl : gy sTeeT ¥ WY
AT W o€ FOET IEMT
glaaifaem @dr w1 < g

MR, DEPUTY—SPEAKER: You
have gone on record,

SHRI MADHU LIMAYE: You give
direction {o the Minister,

MR. DEPUTY-SPEAKER: He has
heirg you. I am sure he hag taken
note of it.
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BHRI JYOTIRMOY BOSU: He can
enguire into it, -

MR. DEPUTY-SPEAKER: 1 have
gone out of the way to allow you. you
have gone on record. It is not in the
order paper. Evep so, I have allowed
you,

it vy feel  sre mme fr 3
aft, g faege Atz & Amfas
Fogr mar &1

15 hrs.

MR, DEPUTY—SPEAKER: The
Minister himself is here. He has
heard you.

SHRI JYOTIRMOY BOBU: Sir, the
President of the Gurdwara Parbhan.
dhak Committee iy taking out pro-
cession on 10th May to ventilate the
gripvance that the Government fs
interfering with the Sikh community
religlous sites. The charges are very
serlous and the Central Government is
respongible. It is necessary that Go-
vernment ghould make & statement,

s

1501 hrs,

DEMANDS FOR GRANTS (NAGA-
LAND), 1875-76

MR. DEPUTY-SPEAKER: Now,
we teke up the Demands for Grants
in respect of the Budget for the State
of Nagaland for 1975-76.

DemaNp No. 1—STATE LEGISLATURE

MR. DEPUTY-SPEAKER: Motion
moved;

“That 8 sum not cxceeding
Rs. 17,25000 on Revenue Account
be granted to the President oug of
the Consolidated Fund of th, State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1976, in
respect of ‘State Legislature”,

DEMaND NO. 3—COUNCIL OF
MixN1sTERE

MR. DEPUTY-SPEAKER: Motion
moved; )

“That a sum not exceeding
Rs. 37,80,000 on Revenus Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment guring the year ending
the 3lst day of March, 1976, in
respect of ‘Counci] of Ministers'.”

DemMAND No. 4—ADMINISTRATION OF
JusTICE

MR. DEPUTY.SPEAKER: Motion
moved:

“That a sum not exceeding

Rs. 10,12,600 on Revenue Account
be granted to the President out of
the Consolidated Fund of th, State
of Nagalang to complere the sum
necessary to defray the t"ﬂl‘iﬂ
which will come jn course

*Moved with the recommendationof the President.
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MR. DEPUTY-SPEAKER:

payment during the year ending
the 3ist dsy of 1976, in
respect of “Adminiatretion of
Justioe’”

Devaxp NO. 5—ELcTIoNs

MR, DEPUTY-SPEAKER: Motion
moved:

“That & sum not exceeding
Hs, 14,606,300 on Revenue Account
be granted to the President ouy of
the Consoclidated Fund of the State
of Nagaland to complete the gum
necespary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1076, in
Tespect of ‘Elections.”

Demanp No. 6—Lawp RoveNve
STAMPS AND REGISTPATION

MR. DEPUTY-SPEAKER: Molion
moved:;

“That & sum not exceeding
Rs. 1280,500 on Revenue Account
be granted to the President oug vof
the Consolidated Fund of the State
of Negaland to complete the sum
necessary to defray the charges
which will come in course of
payment quring the year ending
the 31st day of March, 1976, in
respect of ‘Land Revenue Stamps
and Registration’.”

Demavn No, 7T—Srtate Excisz

MR DEPUTY-SPEAKER: Motion
moved;

“That a sum not wuxceeding
Rs. 562,500 on Revenue Account
be granted to the President ouy of
the Consolidated Fund of the State
of Negaland to complete the sum
necesgary to defray the charges
which will come in course of
payment during the year ending
the 3lst day of March, 1978, in
Tespect of 'State Excise’.”
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Demawy No. $~fHausg Tax

MR. DEPUTY-SPEAKER: Mdtion
moved;

“That a sum mnot exceeding

Rs, 450000 on Revenue Account
be granted to the President ouy of
the Consolidated Fund of the State
of Negaland to complete thd sum
necessary to defray the charges
which will come in course of
payment quring the year ending
the 31st day of March 1076, in
respect of ‘Sale; Tax'”

Demanp No. 8—Taxms oN VgmicLes

MR, DEPUTY.SPEAKER: Motion
moved;

“That & sum not exceeding
Rs. 345,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the) sum
necessary to defray the charges
which will come in course of
payment during the. year ending
the 31st day of March, 1976, in
respect of ‘Taxes on Vehicles'"

DeMAnp No, 12—CiviL SECRETARIAT

MR. DEPUTY-SFEAKER: Motion
moved;

“That a sum not exceeding
Hs. 80,25,000 on Hevenue Aceount
be granted to the President out of
the Consolidated Fund of the State
of Nugaland to complete thei sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March 1876, In
respect of ‘Civil Secretariat'”

Demane No. 18—DISTRICT ADMINIS.
TRATION SPECTAL Wriyame Scuzm:
AND TmamaL Couwcin
MR DEPUTY-SPEAKER: Motion

moved:

“That = sum not exceading
Ra. 1,26,00,000 on Ravenue Actount
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be granted to the President ouy of
the Consclidated Fund of thy State
of Nagaland to complete the sum
nepessury to defray the charges
which will come iIn course of
payment during the year ending
the 31t day of March, 1876, in
respect of ‘District Administration
Special Weltare Scheme and Tribal
Council',”

Demanp No. 14—TREASURY AND
AccouNTs ADMINISTRATION

MR. DEPUTY-SPEAKER: Motion _
moved;
“That a sum not cxceeding

Rs. 11,62,500 on Rewenug Account
be granted to the President out wof
the Consolidated Fund of the State
of Nugaland to complete thg sum
necessary to, defray thy charges
which will come in course of
t during the year ending
the 31st day of March ‘1878, in
ot ‘Treasury and Accolnts
1, ml'!l

é

i

Dema¥p No. 15—Sexmciar  ExpEwdr-

TURE ON MAINTENANCE OF Law AwD

Omppet TwcLUDING CONTRIFUTION 5OR
PENSIONS AND GRATUTIIES

MR. DEPUTY-SPEAKER- Motion
moved;

“That & sum mnot exceeding

Dzmamn No. 18—Vniage GuUakpa

MR. DEPUTY.SPEAKFR: Motion
moved;

“That a sum not exceeding

Re. 2812500 on Revenue Account
be granted to the President oug of
the Consolidated Fund of the State
of Nagaland to complete thy sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31zt day of March, 1976, in
regpect of Villaget Guards’.”

Demawy No, 17—-Civi. POLICE  AND
Fire Sgrvice UNiT

MR. DEPUTY.SPEAKER: Motion
moved.

“That a sum not exceeding
Rs. 3,02,25,000 on Revenue Account
be granted to the President out of
the Consolidated Yund of the State
of Negaland to complete thd sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st dey of March 1976, in
respect of ‘Civil Police and Fire
Service Unit'”

. Demaxp (No. 16—Jams

MR, DEPUTY.SPEAKER: Motion
maoved:

“That a swn not exceeding
Ra. 28,65,000 on Revenus Account
be granted to the President out of
the Consolidated Fund of the State
of Negaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1976, in
rm of ‘Jails’"

Drmawp No. 19—STATIONERY AND
PRINTING

MR. DEPUTY-SPEAKER: Motion
moved:

“That = sum not oxceeding
Re. 19,871,500 on Hevenue Account
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the Consolidated Fuhd of thy State
of Negaland to complete the suin

respect of Stationery and I;rint-
ing'”

DeMAND No, 20—VIGILANCE
COMMIBSION

MR. DEPUTY-SPEAKER: Motion
moved;

“That 8 sum not exceeding
Rs, 75000 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Negaland fo complete thg sum
necessary to defray the charges
which Wil come in course of
payment during the year ending
the 31st day of March, 1876, in
respect of ‘Vigilance Commission’.”

DeEmany No 21—WorksgEor OnRGANI-
BATION

MR. DEPUTY-SPEAKER: Motion
moved,

“That a sum not exceeding
Rs, 12,37,500 on Revenue Account
be granted to the President ouy of
the Consolidated Fiind of the State
cf Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st"day of March 1076, in
respect of ‘Workshop Organisa-
tion"”

Demanp No, 22—Nagarano HoUses

MR. DEPUTY-SPEAKER:
moved;

“That a sum not exceeding
Hs, 465000 on Revenue Account
be granted to the President oug of
the Consolidated Fund of the State
of Neagaland to complete thel sum

Motion
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heceddiry o défray the Ctharges
which will come In course of
payment during the year ending
the 31st day of March, 1076, in
respect of Nagaland Houses’.”

DEMAND NO, 23— ADMINISTRATIVE
Teaxeons  Issrrevrs

MR. DEPUTY-SPEARER: Motion
moved:

“That a sum not exceeding
Rs. 412500 on Revenue Account
be granted to the President oug of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray tha chdfges
which will come in course of
payment during the year ending
the 31st day of March, 1976, in
respect of 'Administrative Training
Inatitute’”

Demano No. 24—Srtare LotrenmEs

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 6,78,800 on Hevenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in cobise of
payment during the year ending
the 31st day of March 1976, in
respect of ‘State Lotteries'.”

Demanp No. 35—PENSIONS AND OTHER
REMREMENT BENEFITS

MR DEPUTY-SPEAKER: Motion
moved: N

“That a sum not excceding

Rs, 423,000 on Revenue Account
be granted to the President out of
the Consolidated Fund of Thp Stafe
nf Nugaland to complete the] sum
necessary to defray thg tharges
which will come in course of
payment during the year ending
the 31st day of March 1076, in
reapect of Pengions and other Re-
tirement Benefits’.”
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Ivon Moo 36--Evucimon

ME. DEPUTY-BPEAKER: Motion
moved:

“That sum not exceeding
Bas, 3.93.33,503 on Revenue Account
b i to the Prusid out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
3ist day of March, 1076, in respect
of ‘Edueation’.”

Demaxp No, 27—Arr AND CurTURE
AND Gazerrrers Uwrr
MR DEPUTY-SPEAKER: Motiony
moved:

“That a sum not exceeding
Rs, 8,138,700 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1976, in
respect of ‘Art and Culture and
Guazetteers Unit'.”

Demganp No. 28—Meprcan, Pusuic

HeartH aNp FaAMmLy PLANNING

MR, DEPUTY-SPEAKER: Motion
moved.:

“That a sum not exceeding
Rs. 2,30,13,100 on Revenue Account
be granted to the President ouy of
the Consolidated Fund of the State
of Negeland to complete the sum
necessary tp defray the charges
which will come in course of
peyment Juring the year ending
the 81zt day of March 1876 in
respect of ‘Medical, Public Health
and Family Planning'”

Destawn No. 20—Usuax Drveror.
MENT

MR. DEPUTY-SPFEAKER: Motion
moved.
“That & sum not

1975-76

which will gome ,in course of
peymant during the Yesy ending
the 31st day of March, 1076, in
respect of Urban pment”.”
Dovawp No, S0-—Inrormarion, Pus-
LICITY Awp TOUMEN
MR. DEPUTY-SPEAKER: Motion
moved; )
“That a gsum not excoeding
Rs. 24,60,000 on Revenue Account
be granted to the President out vof
the Consolidated Fund of the State
of Negaland to complete the sum
necesgary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1876, in
respect of ‘Information, Publicity
and Tourism'.”
Demawp No. 31-—EMPLOYMENT
ExXCHANGR

MR. DEPUTY-SPEAKER: Motion
moved.

“That a sum not oxceeding
Rs, 161,300 on Revenue Account
be granted to the President out of
the Consolidated Fupd of the State
of Negaland to complete the sum
necessary to defray the charges
which will come in course of
payment dquring the year ending
the 31st day of March, 1876, i
respect of ‘Employment Exchange'.”

Denmanp No, 32—Lasour
MR. DEPUTY-SPEAKER: Motion
moved;

“That a sgum not exceeding
Rs, 82300 on Revenue Account
be grented to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of
payment dquring the yeapr ending
the 31st day of March, 1976, in
Tespect of Labour’

Desiaxp No. 38—Trmal DEVELOPMENT
Blorxs CoMmuNITY PROJECTS ETC.
MR. DEPUTY-.SPFEAKER: Motion

maved: &

“That & mun not exceeding
Rs, 4235,000 on Revenue Account
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be granted to the President oug uof
the Consolidated Fund of thy Btate
of Negaland to complete the sum
necessary to definy the ctharges
which will come in courss of
payment guring the Yyeer ending
the 31st dey of March, 1076, in
respect of ‘“Tribal Development
Blocks, Community Projects ete..”

Dpmanp No. 34—Soctar WrLFARe, ,

MR DEPUTY-SPEAKER: Mohon
moved;

“That & sum not exceeding
Rs, 26,43,800 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nageland to compléte the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 81st day of March, 1976, in
respect of ‘Somal Welfare'”

Demanp No. 35—SOLDIERS, SaTLORS
AMD AIRMENS BOARD

MR DEPUTY-SPEAKER' Motion
moved;

“That & sum not oxrceding
Rs 48800 on Revenue Account
be granted to the President out of
the Consolidated Fund of thy State
of Nagaland to complete tha sum
necessary to defray the rcharges
which will come in course of
payment during the year euding
the 31st day of March, 1976, mm
respect of ‘Soldiers, Sailors and
Armens Board'.”

Drmaxp No. 938—Sociat  Securiry,
WeLFARE AND COMMUNITY SERVICES.

MR. DEPUTY-SPEAKER' Motion
moved:

“That a sum not exceeding
Hs. 827,300 on Revenue Account
be granted to the President out of
the Consolidated Tund of 'thy State
of Nagalind to complete the} ‘sum
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necessary to defray the charges
wiich will sdme in" ¢towde of
payment guring the yeay ending
the 31st day of March, 1976 in
muwww.wm.
and Community 'Servites'” -

Dxmanp No, $7—EvaLvarmn Uwrr

MR. DEPUTY.SPEAKER: Motion
moved.

“That a8 pum not exceeding
Rs. 120,000 on Revenue Account
be granted to the President oug of
the Consolidated Fund of the Btate
of Negaland to fomplete the sum
necessary to defray the charges
which will come in course of.
payment during the year eénding
the 31st day of March, 1976, in
respect of ‘Evaluation Duit'”

DemaNp No 38—CoOpERATION

MR DEPUTY-SPEAKER: Motion
moved:

“That a sum nol exceeding
Rs 18,60,000 on Revenue Account
and not exceeding Rs 9,52,500 on
Capital Account be granted t» the
President out of the Consohdated
Fund of the State of Nagaland to

plete the sum ¥ to de-
fray the charges which will come -
in course of puyment during the
year ending of the 3lst day of
March, 1976, in respect of ‘Coope-

»n

rahion’

Demarvp No. 39—SratisTics
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which will come in course of pay-
ment during the year ending the
Blst day of March, 1676, in respeet
of ‘Weights and Measures'”

Drmano No 41—SvprLy OFfFIcE aT

Cxicorta
MR. DEPUTY-SPEAKER: Motion

moved:

“That a sum not exceeding
Rs 132800 on Revenue Account
be granted to the President out of
the Consohdated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
81st day of March, 1076, in respect
of ‘Supply Office at Calcutts’”

Demaxp No, 42—Agrrcurrure, Mrxon
IHRIGATION, FISHERTES, ETC,

MR DEPUTY-SPEAKER: Motion

moved:

“That & sum not exceeding
Rs 1,68,26400 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
of Nagalaid to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31zt day of Mefch, 1976, in respect
of ‘Agriculture, Minor Irrigation,
Fisheries, ete.”
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be granted to the President ogt of
the Consolidated Fund of the State

MR. DEPUTY-SPEAKER: Motion

“That a sum not exceeding
Rs. 40,12,600 on Revenue Actount
and not exceeding Rs. 2,25, 00,000
on Capital Account be grented to
the President out of the Consoll.
dated Fund of the State of Nagaland
to complete the sum necessary to
defray the charges which will come
in coutse of payment dunng the
year ending the 31st day of March,
1976, in respect of 'Grain Supply
Scheme".”

Demanp No 45—ANIMAL HUSBANTRY

aNDp Damy DEVELOPMENT
MR DEPUTY-SPEAKER: Mption

moved:

“Thet & sum mnot exceeding
Rs. 80,49,800 on Revenue Account
and not exceeding Rs. 1,05,000
on Captal Account be granted to
the President out of the Consoli-
dated Fund of the State of Nagaland
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31lst day of March,
1978, in respect of ‘Animal Hus-
bandry and Dairy Development’”

Demaxp No. 48—Forest
MR. DEPUTY-SPEAKER: Motion

Prmarny No. 43—Som CoNgERVATION

moved;
'm,,',,. DEPUTY-SPEAKER: Motion bt & sum mot a
ey Re 50,52500 on Revemwe Accotnt

be granted to the Frasident oug of

wum not  excgeding
the Consolidated Fund of the Btate

“That &
T, WITHO on Regvenus Accoynt
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of Nagaland to complete the sum
necessafy to defray the .charges
which will come in course of pay-
ment during the year ending the

* Blst day of March, 1078, in respect

of ‘Forest'™

Demavp No. 47—InpUsTRizs
MR, DEPUTY-SPEAKER: Motion

moved:

“That & sum not exceeding
Rs, 41,02500 on Revenue Account
and not exceeding Rs. 1,06,87,500
on Capital Account be granted to
the Pregident out of the Consoli-
dated Fund of the State of Nagoland
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1976, in respect of ‘Industries'”

Demanp No, 48—Mmeran Deverop-

MENT
MR. DEPUTY-SPEAKER: Motion

moved:

“That & sum not exceeding
Rs. 18,893,800 on Revenue Account
be granted to the President out of
the Consolidated Fund of the State
ol Nagaland to complete the sum
necessaly to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1876, in respect
of ‘Mineral Development'.”

Dzmand No. 46--Power ProJects

MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 2,13,23300 on Revenue Account
and not exceeding Rs, 1,19,44,900
on Capital Account bg granted o
the President out of the Consoli-
dated Fund of the State of Nagaland
to complets the sum necessary to
defray the charges which will come
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in course 'o! payment during the

“That a sum not exceeding
Rs. 47,25,000 on Revenue Account
and not exeeeding Rs. 26,26,000
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Nagaland
to complete the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1076, in respect of ‘Road Transport'”

Demanp No. 51—FmNancear, CoRPORA-

TION CELL
MR. DEPUTY-SPEAKER: Motion

moved:

*“That a sum not exceeding
Rs, 375,000 on Revenme Account
be granted to the President out of
the Consolidated Fund of the Btate
of Nagaland to complete the sum
necessary to defray the charges
which will’ come in course of pay-
ment during the year ending the
31st day of March, 1976, in respect
of ‘Financial Corporation Cell'.”

Demany No, 52—Housmng LOANs AND

“That a sum not exceeding
Rs, 5850,000 on Capital Account
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Descaxp  No,  os—Pustac  Works,
Hovema, Roap aNp Bmos
MR. DEPUTY-EPEAKER: Motion
moved:

“That & sum not exceeding
Rs. 13,63,88,500 on Revenue Account
and not exceeding Rs. 3,31,98,800
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Nagaland
to complets the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1978, in respect of Public Works,
Housing, Road and Bridge'.”

‘Drmany No. 54—FuNcrioNaL BuiLp-
INGS AND OTHER  DEVELOPMENTAL

ScHrMESs
MR. DEPUTY-SPEAKER: Motion
moved:

“That a sum not exceeding
Rs. 1,17,25,100 on Capital Account
be granted to the President out of
the Consolidated Fund of the State
of Nagaland to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1976, in respect
of ‘Functional Buildings and other
Development Schemes’.”

DemaNp No 55—Warer BurrLy

ScHEMES
MR. DEPUTY-SPEAKER: Motion
moved:

®That a sum not exceeding
Rs, 7596800 on Revenue Account
and not exceeding Rs. 78,75,000
on Capital Account be granted to
the President out of the Consoli-
dated Fund of the State of Nagaland
to complefe the sum necessary to
defray the charges which will come
in course of payment during the
year ending the 31st day of March,
1976, in respect of ‘Water Supply
Schemes'.”

SHRI DASBARATHA DEB (Tripura
East); Sir, this budget for Nagaland
would have been pased by the Naga-
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toppled with the help of the security
forces, Mr. Vizol himsel! cumplained
that six of his MLAs had been:
kidnapped by security faorces and’
thereby the majority has been re-:
duced. This allegatioh was neither:
contradicted by the Army chief there:
nor by the Central Government,
There is a feeling that Centre 4he
Army would not have darad to
kidnap the six MLAs belonging to the
United Democratic Frant Government,
The Chief Minister, Mr, Vizol; was
himself helpess in this matter because
behind this incldence there was a
strong hand from the Centre and the
Army. We have to realise that the
actual power lies in the hands of the
Central Government and not “in the
hands of the elected Governmt
there,

I have already spoken on otber
occasiong in thig Houge as to how this
Vizol Gover t was led. Now,
after the fall of this Mlnf.ltry the
NNO Government was installed and
everybody knew that it was at the
instance of the Centre, Sir, there was"
a meeting at Shillong between the
leaders of Congress and NNO, Jn-
that meeting they would have hatched
the conspiracy to bring down this
Vizol Ministry and only after a few
days this kidnapping took place and
the Ministry had fallen, Everybody
knew that the NNO Ministry wan
weak and it has no grass-roots in
Nagaland, The NNO Minisiry had
follen within ten days after assum-
ing power, Now, Immediately after
the NNO Ministry had fallen the les-
der of UDF, Mr, Vizol, claimed hat he
hay regained the majority in the As
sembly but the Central Government
did not wait to test the majority in
the Assembly and did mot glve any,
chance to Mr, Vizol to form a Minis-
try. Very hastily the President's rule
was lnposed because this President’s
Rule may give dividends fo the party
in power at the Centre. This is how
things are developing in Nagaland.
Bir, the thing is, the Assembly was
not dissolved, It is being kept alive.
1t the Assembly i dissclved, elsctions
may take place, 1 am atraia that

.




of India came 1n the way of its own
strong arm dealings with the Naga
underground. But, the msery was
that Government could hardly touch
the hair of the socalled underground
Nagas. But, in the name of fighting
pganst the underground Nagas, the
law-abiding Nagas, who did not g0
underground, are subjected to terro-
rism, torture, atrocities and what not.
The other day, the Member from
Nagaland rmsed this gquestion under
Bule 377 and he has complained that
atrocities are bemng commifted by the
Secunity Forces there, Here, Bir, I
would Like to quote from the Economic
ang Political Weekly, Apnl 26, 1975
“Murder in Rangapahar

The overthrow of the Vizol Mims-

try seems to have provided a
wonderful opportunify for the

army and bureaucratic esiab~
hshments in Kobima to renew

their war on the Naga people

with 1ncreased vigour and

the army ferror was at least
not quite so blatant. But
direct Central rule bas been
inaugurated as 1t weie, with
a case of most brutsl torture

the §
stepy to resch the school
building, He wag held in~
communicado and was later
on taken to Rangapahar
army camp There he was
tortured egain ang electrie
shock treatment was ap-
phed, On Monday, his geath
wag annnunced and a post-
mortem was conducted at
dimapur Civil Hosmtal The
post-mortem teports s
awaited but there were
signs of torture and electrie
shocks all over the body in-
cludmg s earg and private
parts There was bloog in
his ears and nostrils and
bayonet marks on his but-
tocks The pum! in the
right eye wag eithey taken
out or punctured There
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slive and to continua thefr torture in
that part of the oouniry. This be-
bavioyr cannot be tolerate by suy
sensible men or any freedom-loving
people. This Government must realise
what has been taking place in Nage-
land, In the last 28 years, there has
practically been nop civil administre-
tion there, The actual power iz in
the hends of the army. They are the
de facto rulers of that part of the

that people camnot be ruled by the
army; they must be ruled in a demo-
cratic way. But the Naga people are

We must know that the Naga people
have got their strong sentiments, They
have got their strong gentiment of
ipdependance. You may or may not
agree, but it is there, We have to res-
pect their sentimenis and see how
best that right is to be given to the
Naga people, because we have seen
that by bullets, by military means,
you t guppress a people. Viet-
vam hasg ghown the path, Even the
strong American armed forces could
not rule South East Asia for ever.
They bhad to vacate, At the same
time, we make an appeal to the Nags

very clearly set out in our line, At
the same time, we do not support
the Government of India's
in suppressing these people through
militgry force, torturing thelr women,

Regarding the trouble which has
been created In Nagaland is not of
forelgn origin. It wag created by
the Government of India first. As
early as 1940, there was no demand
for secession. When Sir Akbar Hy-
dari was the Governor, the Naga peo-
ple went to him and gome sort of
disussion was there. At that tme,
one of their demands was that the
Naga people agree to remain in the
Indjan Union for ten years. At that
time, they demanded only statebood,
a separate Nagaland, and if they were
satisfied with that, they would remain
for ever; if they were pot satisfled,

will not be helping in the sofution of
the problem in that part of the count-
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because you can rely on the pesple
bave created Nagalsnd sfter much for the maiviensnce of lzw and orden
killing and bloodshed; you did # People’s force iy the best foroe whod
when you relised that gome gort of can do well and the military snd
a right has to be given to the Nagas. ¢ivil police budget ean be reduced snd
It ig good. But at the same time, why the money allotted for this purpose
not the entire cvil responmbility be can be diverted to development wurk
given to the Council of Ministers. 8ir, I onee again urge upon the Go-

Why are you keeping the military
authorities over the head of the elec-
ted Government there? Secondly,
80 many complamnts of atrocities by
the army are there Have you ever
enquired intg them? The hon Member
from there complamed in this House
but the Mimster did not consider ever
to make a gtatement in thizs Hous
clarifylng the position.

A masjor part of this Budget I
meant for clvil and military admuniy
tration, police aud other things.
There js left much less money for
the development of that area The
expendititure on maintenance of law
ang order lg Rs 51 1lakhs, village
guerds Rs. 28,12,500; civil police Rs.
3,82,25,000 and it goeg on like that
Tha total comes to Rs. 4,20,37,500.
You gre not interested in developing
this backward area; you are interes
ted 1n suppression thepeople 1in that
area, 1n the name of maintenance of
law ang order. 'The Budget itself
reflects it A few years ago a paper
mill was starteq there it had not been
completed. MNobody knows when it Is
likely to be completed. It will never be
completed. Only one industry han
been sanctioned to Nagaland which
is a very backward area, Even in fhe
budget the money that has heen allo-
cated iz not sufficient. That iz wie
I ask the Government why should nol
this paper mill be completed as early
#s possible I do mnot know why
enough money has not been allotted
for this purpose. Why should this
oe wuiting for years and years? This
shows that the North-Eastern region
has been neglocted and Nagaland is
a part of this region which has also
been neglected. So, 1 urge upen

told in this House that we are trying
to convert the hostile Nagas into
good citizens. I remember those days
n 1959 when 4 Air Force officers were

surances were given and ] was sent
to one of the Alr Force Officers be-
longing to kanpur, He was getting
2 letter from the Nagas. I produced
the letter to Pt. Nehru and they were
threateing that the gentlemen would
be killed if no negotiations started
with the Mizog and the Prime Minis-
ter of the country, 8o since then I
was thinking that the Government
might have considered this matler
more seriously, practically and objec-
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that region, movements and the in-
surgents in that particular area in the
North-Eastern region.

8ir, this perticular Bill is a confes-
gion of thg Government after so many
yeary and so-called negotiations with
this group and that group, But, 8ir,
all loyal Nagas are helpless when the
law and order situation there is pre-
carious, They are loyal as we are in
this part of the country, they are even
loyal to ithe Government. I pity their
helplessness, But I woulg say that the
time 15 fast approaching when some
sort of negotiations should be held.
Government should not depend ouly
on the army ang the BSS. What Is
happening there? There is no practi-
cal approach to the problem. Had
this been tackled properly, practically
ang ob)ectively, it would have becn
good, I think, Nagas are also as good
Indlans as we are, But reslly there
is a fear lurking in their minds that
Government ig not sympathetic to
them and various officers who have
been there are not kind to them.

8ir, 1 remember the days when I
visiteq certaln greag in Rohtang Fass
and Keylong areas where I founl]
different people and their culture.
When you go from UP. to Assam and
Nagaland, you will find different reli-
glong and  cultures of many States.
Throughout the length and breach of
thig country, you will find varlous
types of people, ecultures languages
and religions. You talk of national
integration and all that but in this
particular case I am sorry to say that
some of the people or most of the
people are agalnst the Governmeni
The Minister for Home Affairs has o
#mow the reason for this. Some lacts
had beep stateg by an hon. Member
1 think it iy Shri Kevichusa. The
gentleman came to my house and
4old me about so many atrocities like
rape, murder, etc, that have been
4aking place in Nagaland.

SHRI JYOTIRMOY BOSU {Dis-

1975-76

SHRI 8. M, BANERJEE. Sir, there
is another thing. All the women wor-
kers are ill-treated there, How are
they treated? Sir, we are tolg that
they are entertaining the troops.
Entertaining at whose cost? At the
cost of these women by way of rape
and molestation, they are entertained.
So, I would only tell that this is a
problem very wel] known and this
should be the eye opemer. ‘Govetn-
ment should gee that proper action is
taken in thig direction. Sir, we have
done so much for Kashmir and today
We can say with confidence ihat nece-
ssary action has been taken to stabi-
lite Kashmir or to have a stable
Government, in Kashmir to win over
even those elements who were criticl-
sing the previous Chiet Ministers.
When we applied our common sense
and objectivity and took concrete
decision in the case of Kashmir, why
cannot we do the same thing in the
case of Nagaland also. Here, the
problem cannot be solved with the
help of bullets which I oppose and
condemn. This 1s what Shri Dasa-
ratha Deb said. The question ig if
they are getting it from any other
country, I condemn i, I oppose If
Those persons should mot be protec
ted.

15.30 hrs.

[Srrt DiNesy CHANDRA GOSWAMI
the Charr]

But the fact remain that this hag to
be takleg politically, The ideology
which is being, Injected into their
minds by those who believe in Chinas
policies has to be counteracted politi~
cally and it cannot be tackleq by army
or the CRP or BSF,

In other Stale the army goes in
case there are floods, earthquakes elc.,
to save humanity from sufferings,
Every little boy embraces the army
man and considers him a saviour.
But have the army In a particular
locality means suffering to the famlily.
The queation ig that this should
tackled properly and the area should
Hevaloped, 1 know ' fhat the b

8gy¥
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some industries are likely to be open
there or not, what 1= bemng done

whole difficulty is that the Centre is
callous, colg and mdifferent towards
thewr problems. They know that once
they raise their heads or make their
demands they will be properly eru h-
ed by the bullets. Thig ig not fair.
What ig going on 1n Nagaland should
be an indication to all of us that we
should tackle this problem politically
instead of depending upon the army.
Exfernal aggresnon is Invasion by
army, Internal disturbance ig thro-
ugh arms with the help of foreign
There iz still close con-

agencies,
toct between Mr Phizo and certamn
agencies there. They may be for-

eigners, they may be Indians having
allegiance tp  foreign  countries
Their connectiong have not been bro~
ken Somg letters were ghown about
Lal Dengay but what 15 happining
we do not know.

The Home Mimister ag usual should
have been present ;n the House when
the budget discussion is going on,
but 1 know he had to work overtime
last night I do not blame lum, but
others should have ben here  What
has thig House ben reduced to I am
remunded of a story. In Hyde Park
one genileman was speaking while
another gentleman was listening A
third man salg “Why do you hear
hiz speech"?! He replied “What can
I do* I am the next speaker”. I do
not know what 18 happening here. So,
in this case I request you to kindly
ask the Ministey Shri Mukharjee t0
cal] the Home Minister to reply to
some of dur points As far as finance

MAY 8, 1075
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sing one Mukheriee. should

£0 on record.

BHRI S, M. BANERJERE
avy person who i3 respected
“Ji" but we are born “ji*,

-y

1 am bappy that the Depu
ter 15 here. I dp not want
what I sald I Ileave
Mukberjee to brief him
am told that in certaln areas
being sent for the loyal Nag
eaten by the hostile Nagas.

In that case, you kindly remove
these difficultieg and try to have pro-
per negotiations to establish peace In
Nagaland, we should try to bave some
sort of g sttlement sp that peace should
be established in Nagaland, It we
are prepared to settle with Mr Bhu-
tto and the Government of China,
why should we not settle wath our
own people? They may be hostile
today because of certmn policies

s41::8
el Bt

Their ladies gre being raped, ther
girls are being raped and their bro-
thers have been beaten to death, be-
caguse they have become rabels Once
we have an understanding with them,
1t will help in defending our borders.

In that case, I request you to kindly
gee that necessary gteps should be
taken to solve their financlal prop=
lemy,

ot wrew fog dtgm (qm) :
gofs wgE, aemdT g7 dey
T g BT ey g e g ¥
27 ATt & a@ Wt gW WOR ATIAE
= oot yEg e 4o afive A
F A% § ) ag OF Ay W TEdEE
s fegm A o oy B &8
AW & WA Agar g fow qg ¥
wEeR gRw, Awvew g arde
& Qv Off tnd & W §, oworrvw
o ol fwrag ¥ dy @ ik gy g
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foar oftc gt o & of a@ ¥ WA
ot 38 fis aerde & @ ol AT
&7 FF 917 § 0 wra Ay gl
& faear qasr § o 4, @ TR
syt fr g8 feemr gw ot & Fomer
e & Bfes a2 wRuES
& W B 97 ga @ AT AT
wwrfedt & ew fowm g, wd frd &Y
ag 7% Y grae At wfafy @ s
o @ gast oy, fe AR
T yargmams frdaga
grea dm § alv & y&m Az |
farga wom & A1 Y Y wreEd
gt g fr w7 oawd mnd Ay
afe & fro g & Fmwt 0 AT A
TF gy AT T v a dteteo
TR 37 19 A1 Hlo w170 fro 71
i femarr A g st I v A
&) 7 #er A fe 1 qmr o fra
g ® mearT wr e fry ooy 2
& gz o TH 47 WO AT A
gAtam Tt B 9A AT Aarww R
5 54y 3 = g gt derer
¥ Far T A gy T o
swqm & Am fan, gAY d|T @
® ot quq el anx A1 waet B
fs fae &t g0 = Foumr @ 57
AFX, T BIE GEWE AL § I AWY
# afpq om ff 4 AAE & A
W avg ¥ g § A1 gen w A
gt SwrEa A7 w1 gy gz 3

975-78

s et fafrr feegw aeelt
g | g R gwdfy w1 oadw
g g ofeld | S G wmg o
Tt Aifirar awarE ot § o A @
I 9 W™ Armde ¥ St og o
mg uwdifa ot o€ & or fow
gdqr e aw wawT fEldr & o
™ gl gaAe § fred ¥ fady
dare o g ol Gafin A fred
¥ fr dar 2f @R 1 s WA
% fr 3er frer AT ®@ ) Ao ¥
ars wifgr e @ s 4% o7 oo ow
aikz § 1 @d 77X F AeAw B AR
IAE! 0% Wl T A g ¥ P
frar & 1w Qar wgzew awe ¥ 8
faT o o9 = w1 frar 91 Aar av
A r A sm e o
= B AT AT AFAT 41 | ST G
w9 ¥ 9 97 &d arenr ol v
Tifrdy | & wargew F|rog ) A
AR av ot FEEWd wrfy W@ wd
oY Y § 59 77 daT O 5T sarer
T & FWE G759 T7 F B
v sgt & faavw feld¥eie o7
sfeatfat # samrw ¥ fedbaie o7
e @d $ FONEEE Ey 4
THH! WG OF ATy AT AT gy &
oy sofearely oY THY QW Y ¢ awt
97 guA Arond # 9w T oW
grer § o TR T W ave
gq T2 ¥ ] &) wevr s
ot g gt & 1 =T | fF AvndE
ART @ A 99 W gArd dadw
¥ frd & Fod ot aw dare gt
g ¢ @ aw wdie w dei g,
A W o fy i &) 7 aga
T G W W Y R oaga oy
Fr &1 28 5 op Agm oft ¥ ww
g wd §fe@mhat )
wg wgt &1 o O w0 ¥ ot waardd
% gk oY oft AR, R wfrfrarfit



311 DG (Nogaland)
1975-76

[ofr stree frg i)
% My oy faw g < AT N o
§1 ¥ qw gw wra ot g Wy §)
AT ara o dow & F Fereafm
firvaz ) feafr % w1 4T & 1 ATmde
w1 gt @A agT §f ggrE
R W &) S wvw o 9 o
& 1 AP ey X QA A 8
g I fiewta & w1 0T @AW T
BN | IR S #1AgE o1 Y aga
s frar F@ ¥ 1 9w A AW
¥EY & fr g o7 w@1d weaw
war I oaifed ) Al Ay W
wrat § fr e wfw o o waree
W F TN aEr AT R, e
AT T T AT &, TN A W
AR AT g AT IF A AW g,
feidz &t § 1 Iad v i fower-
&g AT § T@w ¥ N 5 forw =Y oy
¥ at rF1 § wEw A s AsY
aq v & farg w74 W€d 1 ¥9
ot wmr weft Afaft & ofads
ST A 1T wawr faegra wrA
&74 & fmd wffow wo gl 1 qar
oy oot a@ k o§m
gt frade qv owmr g @
O s A F7 % oA WY
T T X gwAa arw A gé
t ) g3 ™ T gER g o}
o aog & & T AWy 41 faw
oW A Wy g ¥ ool & weaw
w5 wgt & A g wife
wET FW § | W A oqew Ay
wad § ot & wfe | AfeT e gaer
ag AT Iw wmar § fr B I gf
At & W Twar @ A wuw W
T § gl atg ¥ A 3, o dde
& fol o 7o v TR ¥ g §
mw;ﬂtlmm L
W 9% sfy W, I wart
o N W ¥ s e | T

wh $9 qa9t & fad af & @ ¥ Py
4§ | 99 97 &y OF Tk
wf! N q faFa & s d @S
&t 1 agr witeen a1 fefedmie o
| farra 1 & ) o0 Bl
W ue e ¥ ¥ oaea § e
® afr ¥ wEwE g | EE 9
wre s w4 fear S @ e
wz %1 fawre Y g1 @1 BoimA
W g g I T oy
W ® Fraar 7 g ¥ At A
gt 7 ¥ qATT W9 a3 qandfoE
X 91 @ 1 T "G AT GG WY
W § T Tgad wvn fawg ¥
A 7 (AR g4 F & wEET
-

SHR] N E HORO (Kbhunti): &,
it 13 a shame that the State of Naga-
land has no popular Government The
way this problem was fackled in
Nagaland 18 really very regretful
I want that the Government should
come forward towardg restoring a
popular Government there ag soon as
possible from tbe reports that we have
been getting from that areas, It Is a
sensitive area. So the problem of
Nagaland and in North-Eestern India,
calls for our immediate attention and
I would suggest that the Government
of India in the Ministry of Home
Affairs should re-orient itself and re-
formulate its views towards tackling
the problems there because fhis Norik-
Eastern area and Nagsland Iy the
border area and it has #o be looked
at from different angles,

What has besn doos in fheps aress
s been wxplisined bty Wy predece-



Two baslc things are necessary for
baving this infrastructure, The first
is roadg and communication, and the
second 18 electricity. If these two
things are there or if top priority is
given to these two things, you can
develop small industries and big in-
dustries and you can develop agricul-
ture, because that areg is rich in
minerals and also in forest wealth.
So the Gover t uught to id
this point.

The budget provisions that has been
provided for this developmental work
s very lttle, Most of the expendi-
ture hag been in a Jump-sum, and the
mafns portlon is being spent on
establishment on Civil establishment
and for the Army. Everybody in ihis
House has said, and I would repeat
it, that the Government m Nagaland
should be restored ang that Govern=
ment should be given full authority
responsibility for law and

vernment
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not for the of mainta-
imng law and order. I join handw
with the other Membery who heve

been demanding the withdrawal of the
CRP and the Army from that area.

I want that the Government should
not stand on prestige in opening a
negotiation with insurgenty or under-
ground Nagas. After all, the people
of that area are Indian citizens. For
some reasons, if they are apgseriing
their democratic rights, we should try
to understand them. After all, they
are tribals. You have to understand
their history and thelr gentiments
Therefore, you have to open a nego-
tiation. But Government s making
it n prestige issue, and they seem to
be very stif They do not wuni to
open a negotiation with the insurgents
or the underground Nagas. There
wag & time when the Nagas wanteq a
separate sovereign Btate, but things
have hanged now. Now they want fo
live peacefully within ihe Indian
Union. How can you win them over?
You cannot win them over by strong
army methods; you have to create con-
fidence in them. You should not try
to bring them to their knees, Thab
is not the way how you shoulg treat
these people, They are highly sen-
sitive people. Therefore, you connof
treat them like this,

The attitude of the civil servants
and other people who have gong f{o
that area, who have been working a#
government gervants and alsg (n di-
flerent social and other organisationa,
towards the local people has mot been
sympathetic; it ig something whichk
cannot be appreciated. Mr, Dasa-
ratha Deb and Mr, Banerjee have said
how tribal women are being assaulted
and reped and how they are put to
shame and all that. What does tiis
show? This shows that people g
there with superiority complex. They
think that the people in that area are
less than human-beings, Thig is the
attitude of the people rumming the
administration. ‘The attitude of the
entire people of thlr ecuniry towards
the people in this area has to change;
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admunistration or finance or any other
field towards this area hag not been
preper. That ig why, this situation 18
developing there. And if this 15 not
corrected, then p day will come when
we will have to lose that part of the
country from India. 8o, let us be
forewarned and let us read the writ-
ings on the wall, and let us have a rew
approach towards that area This
attemapt to break the tribal solidarity
through different meang is ample
proof.

All the time we have been hearing
that the forelgn mussionarieg are wor-
kirg. I would like to know from the
hon, Home Minister how many fore-
ign mussionaries are working there,
what are their nationalities, to which
country they belong and all that It
1% very easy to say that forelgn mis-
sionaries are there. You want
create a sltuation of hatred between
the various tribals. Many of them are
Christians. Many of them are non-
Christians. Many of them are Bud-
dhists, This 1g an attempt at that,
when we are freely saying all sorts of

g

have come. They should be congider-
el I can understand the attitude of
the Government becoupé these under-
ground Nagag probably think, and
many of them still think, that they
are not Indiang and do not want 10
remaln in Indla. So, some kind of a
npegotlation will break that deadlock
and we should give top priority to
this aspect of the problem.

Then, Sir, I want that the Planning
Commjssion ghoulg consider this point
of helping in building an infra-structure
88 soon as possible because if the
Naga. who live in the jungles and
villsges and in the remotest parts of
the country geem fo think that they
do not get employment and if they
are not engaged frultfully, naturally,
their frustration will lead towaxds
hostllity. So, these two points, (1)
of bullding an infra-structure, as 1
said earler, roads and communica-
tiong and (2) eleetricity, should be
given top priority by the Planning
Commission, by the Home Ministry,
by the Finance Minister and the ‘en~
tire Government as 1 have said that

they have come geveral times with
agsuranceg gaying that the develop~
ment projects, development schemes
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With these words, I would cnce
ain lay’ empbails and want the

t to vonsider these points
oh top priority and then, they should
mmmmmw

in Nagaland and very sotm.

1559 hrm, T

ot wx wamt (FraTa)ganfy
wgre, arrey gATL W 7 T drAv-
T 72w & i ag g2 1 fie § wbewfam
effagaraard | ¥ Sk g & foer
wdft ¥ mdr wEm v ag AR
¥RFm e ag Moaard @A F
fag wfew & wiow gt e wF,
wife sa o graa ¥ fasm gy ad

W fmgeari i ey g fw
arrde ¥ dw-Prdeft afafafoar
wm & o1 g fadwht aex «t agt ¢
wiww §, 51 gartdm A FerE ggEAr
Tgn § )\ Frggr won g i ammte
it afas qaamif gasA S fag
i ag & fredmr A mad & fag
qre R afag grufw s saaer
®F, A g o g A ¥ wal i #
w4 & apfr i

16.00 hrs,

¥u fram & fr amde 1 oF
e A fawfar mdw - &
faz, agt W T A wwE™l
£ gaam ¥ fag AT agr & faeder
B e FA & fore agr wx fafaer ag-
a8 wied wefgy Wi g 9 o &
w7 gz et ww & wigw | s ag
& wWwil # v ww far o,
2 oY ol srver Q| ATTEE @I
o drredt wie § ot oy P
sfrragy g, S wss T kgt
&uﬁmﬁﬁlﬁtﬁwn A
3 ATTRE ¥ sairag S agEr
& fag Wik a4t *t wifiee feaftr

worger & ferg qreeTe et firdy ot
T wuer wor Jfigg |

aramdte & i & feg geere &
Wy w@rd, e v ane § & firdem
wenrfie wgt & fawre & g geer ¢
wre et oltd & g wifgy ) AT
os Garndw &, wgt dnfandt wfeffiat
Erit it &, Wi wrar oft dmd ) Frendy
i orimf Rl m aw W
Br-forreit wffafirat gl Wiy @ X
wmw ot 73 o § | wiRegw i
tfeag ¥ et geaw & fag
oI agt & urfgs feafy &Y gorey &
farg qafer wrofn ot e Y 91X
T agr & Anil & IqW % fAq ST
fer o | agl fmars o g
wqr & @i ey oee &
faw, gavr-adi 3 s & fag W
SANEw AR sfe iqmmaatd fag
qigw & wigs a3 £ aEgra my

(Shri Vasant Sathe in the Chair),

-

@ ndlF A § faw oWl 7
i TE f oratE fams o A0s
afor & whaw e 3 )

SHRI PAOKAI HAOKIP (Outer-
Manpur) Mr, Chairman Swr, [
have nothing new to say about the
progress of Nagaland at this moment,
Before I say something I come to the
Minister I congratulate the Minister
for bringing the budget of the State
of Nagaland. It is a matter of great
regret that this House is discussing
the budget of Nagaland in the absence
of the popular Government there.
There is no doubt in my mind that
if this budget wes discussed there in
Noguland the representatives of the
people there would have focussed
public attention and suggested propes

ﬂeplin regard to the very many
in detail facing the Staie
N‘ll Of course, I have no
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mxm.u Slate of Nagalind Wtgith, #hé pro-
Leot | Heoklpl vision of more funils for the putpose
doubt that this Parliament is a more by Gavergment of Tndis, We shoyld
competent forum to discuss the pro- kyhmﬂﬂvn&emhuﬂitudew:;
blems of Nagaland, and for that ctu:uunewmrvms'al?-izlxﬂduuﬂt:,t
maiter, in regard to any other part thepeopleuvhghth&tpmmm;
of the couniry, I believe that this country, Unless and until
Budget which the House is discussing dune,hawwetnimmplmmy&
would certainly reflect the progress jt will only remmin on paper

and the needs that will have to be
met in the immediate future for the
advancement of the people living in
that part of the country. I would be
pardoned if I say one thing, Naga-
land is one of the States of the Union
which is older than my own BState,
Manipur; it is even older than Tripura
and Meghalaya. What is the cause
of it? Because Manipur was one of
the Princely States, So Is the case
with Tripura, Nagaland was not so,
Nagas were good and they are aincere
in what they do, It is this attitude
that brings them progress for the
Nagaland and enable the Nagas to
have fid in th lves and in
the people of India as a whole.

In view of this, if the Government
of India tries to pay more attention
to that part of the Tribal State, then
there is no reason why it should not
make a very quick progress in all
respects. 1 do not say that Govern-
ment of India has not been paying
any attention to that. As a matter
of fact, I would like to say that
Nagaland has been one of the
pampered children. In comparison
with my State—Manipur—Nagaland
ia very much more developed in
terms of road and communications.
In my State out of 100 sq. kilomitres
only 12 kilo matres imve been deve-
loped in terms of road communication
while if is more in the case of Nage-
land in terms of development of road,
I would even go to the extent of
saying that Neagaland s more
developed. But that is not enough.
8t Nagslend needs to be developed
more apd more in view of its difficult

will never be implemented. Our
attitude must ald implementation

That is of paramount importance, Iz
this respect I am not referring
Nagnlmdonlvbmlmrdmm:io
the country us a whole, Bo, that sort
of omanibus attitude should be thers.

§

will not go Iito the details Te-
gaidini {he problema that are facing
Nagaland today but before 1 conclude
I would like to say that one of the
most imporfarit thing that comes in
the way of development of Nagaland
is the activity of cerfain misguided
sections of the Naga people. During
the laat three to four Yyears those
elements Who had started hostile
activity have come over-g;ound and
have joined the normal life of the
society, 'Their coming over-ground
means that they have changed their
mind. ‘This attitude on their part
should be further strengthened by
taking some concrete steps by the
Government to wean away the re=
mnents of misguided Nagas. We will
have to put adequate effort in order
to defend the country in that regiom
adequately.

At present what iz taking place
that CRP elements are present in
heart of villageg and tom
Army troops ere there. 1am 3g
i because in order to effectively pro-

chaler

of army personnel of con-

heart of towDs
oentrat&ngrﬁﬁaumthm A
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think the movement of hostile
elements WoUId be so easy as it is
todsay. This loophole should be
tagged by stationing army personnel
on the border with the highest priority
to roads and communication in our
planning. I do not mean to say that
there should be no forces in the fowns
and villages but what I would like
to¢ say is that the chain of security
forces should be on the border Hne
rather thap their being more present
in the heart of twns and villages.
If we do this, I think, we will be
successful in bringing the misguided
elements into the main-stream of
normal social life and we will also
be able to rebut any attempt made
from outside.

With these words I conclude.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbaur): 8ir, 1 regret to say
that the behaviour of the Central
Government in Nagaland and Mizoram
makes our heads hang in shame here
and in the international world, The
atrocities are unparallelled. Now,
Sir, they want to magnify this ques-
tion of insurgent Nagas in order to
assume summary powers and also to
keep the Emergency. Sir, there is
the longest and most owful tale about
rape, murder, torture and repression.
Sir, Government of India is hand in
gloves with the NNO. In fact, NNO
can be taken as the Congress Gov-
ernment and, Sir, they are neck deep
in corruption. When the UDF took
over the Government, the PWD
godowns at different railheads in
Nagaland were emptied. But, accord-
ing to ledgers and books of accounts,
these godowns were supposed to be
filled with Government egquipment.
The UDF seized documents and were
preparing to prosecute, Much of the
Govermment of India money went
fnto the NNO leaders’ pockets highest
per caplta corruption—and the top
bureaueracy and business people
opposed to the UDF. 8ir, much of
the sale of scarce raw materials and
ftems ke sugar etc. were done in
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the bla® market und immense fortune
wus made. Sir, the traders offered,
even after elettions, Rs, 3 lakhs to
each of the many MLAs to join NNO.
The former Chief Secretary owming
s1x large houses including a bungalow
built by the Sfale Government, the
most powerful hand in this is Mr, M,
Ramani, a super-annuated Special
Secretary, and, Sir,......

MR, CHAIRMAN: I have seen
your note. You have given only the
names of cerlain persons. You said
‘During Nagaland debate, I shall men-
tion names’—Now, under Rule 354,
it you will kindly see, mere giving
of names is not enough.

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any
person unless the member has given
previous intimation to the Speaker
and also to the Minister concerned
80 that the Minister may be able
to make an investigation into the
matter for the purpose of a reply.”

AN HON. MEMBER: Hu has given.

MR. CHAIRMAN: No, Here, the
Rule says:

“No allegation of a defamatory
or incriminatory nature shall be
made by a member against any per-
son unless the member has given
previoug utimation.....

Intimation of what?
SHR! JYOTIRMOY BOSU: Names.

MR. CHAMMAN: No. Intimation
of the allégation.

SHRI JYOTIRMOY BOSU: It
doeg not say that. Sir, May I most
respectfully submit....

MR. CHAIRIIAN: Let me com-
. .shall be made

previous intimation’, What does it
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pay? 'No allegatfon shall be made’.
What have you done? You have
given only names. You bave not
mentioned anything about any allega-
tion at all. The idea iy that, if you
inform previdusly, what is the allega-
tion, then we can inform the Minister,
the Mirister can make ap investiga-
tion and be ready with the reply. If
you do not inform, how will he ever
know what is the allegation, what he
has to find out and reply to? This
is not fair.

AN HON, MEMBER: The Minister
may reply afterward.

MR. CHAIRMAN: You make the
allegation and he will reply after-
wards? This is not good. I have
here the Speaker’s ohservations from
the Chair. This is of 1871. This s
on page 3. 1 think, Mr, Jyotirmoy
Bosu was involved in this. That is
why, it becomeg pertinent. Let me
remind him of this,

“In notice under Rule 353, it is
not enough for a Member to merely
jnform the name of the person
against whom an allegation ig to be
made, Some details about the
allegation should also be given.
On 10th December, 1870, Shn
Jyotirmoy Bosu wrote to the
Spealer that he was giving notice
under Rule 353 that on Calling
Attention admitted for that day, he
would mention the name of Shri
A. K Sen, MP, When the Calling
Attention was taken up, the Speaker
observed as under:

‘Now, before I take up the
Calling Attention notice, Mr,
Jyolirmoy Bosu, I received
your small chit that you
wanted to mention some name
under Rule 353'

“Rule ¥58-if not # simple that
you will"just say that you want to
mention some names, You must
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give some Mfails of it ag to what
is the nuitter, who is the gentle-
man and all that so that the Speaker
could judge the matter baforeband,
Do npot abruptly put the Speaker
i difficuities »

So unless you were to inform me
what are the allegations you have in
mund which you are going to refer
to, I cannot allow it. If you are
referring only to names, you can do
that without referring to allegations.
If you make allegations, I will have
that expunged. I am telling you
beforehand so that you do not put
me in an cmbarrassing position by
asking me {5 tontradict the rules,

what have you to say?

BHRI JYOTRMOJY SOBU: I have
given this nofice during my life in
Lok Sabha for no less than 30—40
times, may be more. It may be that
on one odd occasion the matter was
suddenly taken note of, but tell me,
how as a Member of Parliament, I
am supposed to give a lisl of things
to the Speaker and to the Minister?
You have not provided secretarial
arrangements to do all that. Is it
physically possable® All that I want
to say 18 that rule 353 should have
clearly stated that a brief note on
detmils of the allegations should be
given, It was never done; neither
was there a direction on that. 1
looked for the direction. I am not
going to hurl bombs at them. I am
making & mootion of things about!
which I take responsibility as a mem-
ber of this House, That is why I have
given prior notice so that the Minister
muy write back. You will see at the
bottom of the note, ‘The Minister may
kindly be advised or informed..’

MR. CHAIRMAN: Informed,

SHRI JYOTIRMOY BOSU: If the
hon. Minister, who has more resources,
secretarial arrangements, could have
kindly enquired ‘what are the allega-
tions?” I would certainly have bean
glad to comply with the desire of the
Chair. The rules do not sy that I
have to give a note, The rules do not
specifically gpell it out.
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MR. CHAIRMAN: It says so,

SHRI JYOTIRMOY BOSU; It docs
not,

MR. CHAIRMAN: You must in-
form me about the allegations.

SHRI JYOTIRMOY BOUS: ~ have
done this 30 times at least,

MR, CHAIRMAN: You may have
done it 100 times, but will that change
the rules?

SHRI JYOTIRMOY BOSU: It has
been accepted.

MR. CHAIRMAN: I have to go by
the rules. Thdi you will agree.

SHRI JYOTIRMOY BOSU: The
hon. Minister, Mr. Mohgin, could have
written back,

MR. CHAIRMAN: You hava only
mentioned name; you have not men-
tioned any allegation. What will he
enquire?

SHRI JYOTIRMOY BOSU: He
should have told me ‘Please give
details’.

" MR. CHAIRMAN: It is not for
him to do that, You have to satisfy
me. How could you soring a sur-
prise?

st wifewd wg i g A7 IO
aX ¥ ¥ AW g T qE ST
¥ o oy g ) S Awy -

“The bureaucrats are sneering at
us. They are not following the socia-
list programme”, But if I start talk-
ing about corruption, you start getting
blisters.

MR, CHAIRMAN: I am also told
that you were iInformed by the
Speaker that you have also to give
details.

1975-76

SHRI JYOTIRMOY BOSU. I know
you have been told by the Table. I
can see that & min came up to you
and told you that, In the past, I
have given this notice umpteen
number of times. It is not physically
possible to give details against 10 or
12 npames that I mention. I have
comphed as best as 1 could with this.
1t you will look into it, you will see
how many times members take the
trouble even to inform you. I will
bear this in mind for the future, In
the meantime, my suggestion would
be that the rule be made clear.

MR. CHAIRMAN: The rule is
clear, absolutely clear,

SHRI JYOTIRMOY BOSU: It is
not clear.

ot o vaw st (wh) : gl
wER, 3 T W wew § | e
35 39 A [readdne e frar
® AT IE 7 E & WY IA T e
GEGEE IR E ol S0 I i
A% GF WHNTY AR 7T awaT oW
AT 9% UART IR WY A SET g1
%1 7 9 2, o famss fr 9@ oo
dae wAY § 1 Afea it o W fwew
# wft A wr &, wfer e e ol
#——Re ot weg graw A ogi farof o
arga =t ford agi e faar e ediee
Aq1EF { I maTS &7 faar | wfa
g A ¥ om ¥ 3% IR M &Y A
frm wedw fedr § | wefad o wqow
fqwg IR TR R WIEE
T s wrg @ sha I @)
¥ & 1wy e & Py ooy Pefafedy
sl 1 dAemmA o AT &1

warafe wEtew : wn ¥ T ey
&1 F e gAY e T @
for T vt emTg £ QR ATFT Faw
o7 ey § T HE
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wuty wf R g

i wgeg AR FN T A
s §, oY aF §, 9T 819 wie 91 38
o W 51, § o.faw A g sw N
¥y &%, A W@t o A0 A
o6 g o Fr & wRT R R
o ot forerdy e & wfemd H =
W, )

ot quo q¥o wal : wvmfa WE-

awwafa wavem : W9 Al qee
wTgE, ¥ & oW 0wy A )
wR xR g g ?

st g®o uNo wAWI : o @, W
Ll

wamafn wten ;A R A W
Arfwr | Y, WY et g e A1
mmmﬁ,mﬁmﬂ:mllm
Wa R ag Sl T g Ay
T A § | ST THET WG
agw & fefrmear T i fafeee woaT
QAW ¥, A9 A1 g IS
qr, JAT AN A ad | wfEE
W fedam 2E i Freagrodnio
Amd S 14T F g ¥ ag sfea g,
i R WA g 7

st T @ Wi - el aga,
wry fog g qe A5 §, 90 0 miww
sty forar & (R wgr @ e
wTeT dv Wit A 43§, Afew o
a8 X8 3T ¥ W9E W 46 §
fredt &y wmmaT

Wl m—aqR 7 il e
t e g va § waaw @ 8, G
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T T 8, T AT AT AT YT
&8 ¥gar Sy § & W oF e
&ifsl, sex w1 qrer argeedy daA Y
Frferw A5 sl T qodr avs w3
&ford, Fwre el o7 0 g 77§ N
AT

wamfa wgta . 4 fodt &1 g a7
A& ae, w9 & gEifeEw fm o
awar §, &faT A o gt & w0 ag
3w & v fore =afine % fawms e
FT S XY ¢, A T A 1w g R
T ddm g e v
s Ay g wrEd

st T TEw owl e o IuE
g d

wamfa wRET A WA A
FeAT, TRET 4 7 A 8, Wiww -
AT TR 4 L

At witfang ¥ W Ew e
= B F7 AL | NG T
¥ O T 1) AT A, o
woo faeme AdY ¢

MR, CHAIRMAN: The rule gpeci-
fically says ‘no allegations shall be
made’. The word “allegation 1s there’,
You have not informed about the
allegations.

SHRT JYOTIRMOY BOSU: It does
nal say ‘allegahions’

MR CHAIRMAN: It begins with
this phrase “No allegations shall be
made .. "

=0 e ATAL  WATRAALTT,
¥ st fa 3 -fer and agAr wrgEr
i frmetng Rt f
g fedt S mfm T ¥ agr
¢ o qm W AR {dR o TR
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Y€ $ovke ) ar gz 1 A, AR
e ¥ o ceriwew wmd @, 9
wreat e ¥ aghr ol wofed | F 7y
agr wgr fe F awer W@ sl
Hfpr i sifindg agd 39 AT AT
F & av o T B a9 § WY
WA A 9T Rragrd w5 &
caYimer &1 fewew 71 fa @]
dwew s § 1 A frdan g & o,
9 4t vl A A AT W
¥ ag v A @ 7 @
T vy @ | FA T AT E A gF
urft wvedt # fomr #<aet wiF B,
O T A AR oA AT 397
THHT WATE FZT TET D |
Spring a surprise,

Wt 9gd & WK S qwAw goAri
A IAAT WgTA FH g WAT F | WA
ffad—fro v , 7% a1 ¥ el
Toee ¢, fore To 77 e w 2Y oex fx
3% fawrs 7 ol A ag
firo dto oY fifreex & wawr wwmy
T AT figo dt v foder 777 &
FAT N fo o g geer 0EF TN
UG- % F AW g W )
wgt av wew 77 WA § W9 faegw
gt 2! wfaer fardh sman ey agad &
wTaT SR AT g1 et # 1w fow
&fT 7S § ag A S, F AR
T RALLE S 4 9y weaad
FR AT A g gwiad 7w s
g 9 & ggm o 9@t &% g @ A
®T FE |

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU-

RAMIAH): Mr. Banzrice referred
to two types of allegations.

SHRI S, M., BANERJEE: There
iz an ullegation against a Member
in your party.

1975-18

SHRI K. RAGHU RAMIAH: One
which can be told to the Speaker
and one which can be hidden in the
bosom. The rules do not provide
for what can be hidden in the
bosom.

SHRI S. M. BANERJEE: 1t is
not going to be hidden. It is going
to be laid on the Table of the House,

SHRI JYOTIRMOY BOSU: 1
shall try to seck your guidance.

1 only mentioned the name of
Ramani. I have not alleged any-
thing wyet  This man is the most
powerful person as the Special
Secretary. And at that time the
Minister of State was Mr. Mirdha.
At lcast he Is supposed to be here
all the time to defend himself, I
do not know what the Chair will
do if the Ministers do not come
herc. He can take me to task, but
he cannot take Minwisters to task.
Theirr whole time 15 placed at the
service of the people. We are, of
course, hike casual workers, no work,
no pay.

Mr Mirdha raised hopes in the
minds of the Naga people that he
would go there and try to seitle
certain matiers, but he did not go
vven, but consulted Mr. Raman and
Gen. Chinaj in Imphal, and the result
was cxtension of the Unlawful Acti-
vities Preventlion Art by another two
years, The honest and popular Chief
Minister Mr. Vizol was not even con-
sulted once Are Nagaland, Mizoram
and such other places cnlonies of
Dethi that the people there can be
treated anyway you like, like slaves,
that their woman can be raped, their
haly, burnt wnd thal you can murder
them, torture them® Do vou know
what kind of torture? I have talked
to men in all walks of life. In a
cigarctie they put powdered chilli, put
a bit of burning charcoal and then
hold it near the mouth. I know they
are hanged by their legs for hours,
Wodden sticks are inserted into the
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private organs of man and women.
I have been there so many times, to
Nagaland and also Mizoram, I have
talked to people, talked to people
in every layer of socicty and my hear?
bleeds when 1 sea this is what the
Central Government is doing in the
name of maintaining law and order.

331

This Special Seeretary, Mr, Ramani,
is a key man today. But the late
Mr. Jawaharlal Nehru in 1960, when
this gantleman was a District Com-
missioner, said:

“He had no doubt in his mind
that the Commissioner has acted in
utter disregard of propricties, and
must forthwith be rcplaced.”

This man has been kept as Special
Secretary and he has been given ex-
tension after superannuaticn He is
so0 indispensable, the man who is most
hated by the Nagas, Nagas of every
walk of life hate his sight and name.
Pandit Nehru said that this man
should be kicked out forthwith, but
he is so very indispensuble that he
must be kept. What on earth for?

I want to have a clear and categori-
cal reply from the Home Minister
whether I am corract ahout Pandit
Nehru's remarks ab.ut Mr, Ramani
or not, If I am correct, how is this
man still continuing sfter superannua-
tion? I want to know that.

Today Pandit MNehru's dauchter,
Shrimati Indira Gandhi, is trying her
best to teach a lesson to the Nagas,
and this gentleman wass brought as
Special Secretary, He is the eyes and
ears of the Governor, No State has
an official between the elected Gov-
ernment and the Governor.

Sir, you are a lawyer Have you
heard of any State where you hove a
Special Secretary between the Gover-
nor and the elecled government?
Only in Nagaland, to my knowledge,

**Not recorded.
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it is so, This is the treakment they
have received.”

After th® UDF came to power, the
NNO or Ramani boys held meetings
in his residénce. And this gentleman
controls three battalions of the Border
Security Force. They wear not uni-
forms but Nage shawls and carry
arms,

Then I come to the tale uf toppling.
The UDF came to power in 1974 after
13 ycars of miserable NNO rule. The
present Governor, Shri I. P. Singh
(I am talking of the position five
years back), at that time was the
Home Secretary. I had to make
certain complaint; against him to the
Prime Minister personally., I asked:
how can you control the activities of
the American Intelligence in this
country when in the Home Ministry
you have got very senior persons who
owe their allegience 1o the Americans?
I was told “Oh! no, Mr, Bosu, you
are mistaken; it is not a fact”. This
gentleman, the Governor, made some
unwarranted remarks regarding the
UDF.**

MR CHAIRMAN: This will not go
on record. You have made an allega-
tion against a General. You have
made allegations ogainst an officer
which have no basis. ¥You have
stated that he haos committed atroci-
ties. You are making an allegation.

SHRI JYOTIRMOY BOSU: T said
“Ex-Chief, Nagaland Security Force”.

MR. CHAIRMAN: The sallegation os
such will not form part of the records.
It wil] be shown to me. T will see
it, If these allegationg are contrary
to rules, they will not form part of
record.

SHRI JYOTIRMOY BOSU: Sir,
you are intruding into my rights.

MR. CHAIRMAN:
you will avoid them.

Mo, You said
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SHRI JYOTIRMOY BOSU: I do
not want the name >f the Gencrul to
go into the record. I will say “a
General, who was once the Chief of
the Army in Nagaland”. I do not
want the name to go on record.

SHRI K, RAGHU RAMAIAH: That
is identiffable.

SHRI JYOTIRMOY BOSU:
not giving the names,

I am

MR, CHAIRMAN: I do not mud
your giving the names. You can give
them, but not names with allegalions,

SHRI JYOTIRMOY BOSU: 1 will
give the allegations without mention-
ing the names. I have got that right.
I will go by the desmgnation. I wall
not mention the names.

MR. CHAIRMAN: If it is mt
identifiable, it 15 all right. Bu: where
you make it identiiiuble, it will be
difficult, It is 'ike my making an
allegation “a member, who was il
yesterday the Chairman of the Public
Accounts Commuitee”, so that you
know who he is.

SHRI JYOTIRMOY BOSU: But I
did not say “till yesterday”. Sir, you
must give a clear rulmg. I do not
want lhe names to go on record. I
will go by designations.

MR. CHAIRMAN: Go by designa-
tion, without identifying them. Ycu
can say “one officer” because there
are hundreds of them. But you say
“a General who was the ex-Chief of
the Nagaland Security Forcs”.

SHRI JYOTIRMOY BOSU: Theie
are so many Generals who were once
in charge of the Nagaland Security
Force during the period from 1952
to 1975,

This corrupt Minister** fearing
danger, approached the enemies of
the UDF, the army and the civil ex-
ecutives, Soon after, the magic took

. place, Five MLAs of remote Tuensang

**Not recorded.
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were bought over, At the beginning
of March they were seen at Dimapur,
The mecling was to take place at the
residence of the Minister's gister-in-
law, married to a non-Naga tea
planter in Barpather to conceal their
musdeeds, It was ten miles away frum
Nagaland, sensing cxposure, the
super-conspirators of Delhi, o! the
Indira Government hurriedly shifted
them to the Circuit House of the
Unuon Territory of Arunachel Pradesh
at Rowriah, Jorhat, Everything was
arranged from Delhi. On Tih March,
1875, they were fcund aleying at
Rangapahar Aimy antonmert. On
the B8th March, 1975, the Asscmbly
was supposed to meet, Later Shri
Vizol made & public statement that
six MLAs were kindnapped by the
security forces. So, they were running
with the hare and hunting with the
hounds.

The Governor has speclal powers
only in Nagaland. On the one hand

‘he is the custodian of law and order;

on the other hand, he is organising
toppling and abduction and hiding
of MLAs. According lo article 371A
(b) he has special responsibilities to
maintain law and order. Yet, he was
arranging toppling and adbuction of
some simple Naga folk.

Shri Vizol complained io the Lt.
Governor, who consoled him, while
raping democracy, He promised that
he will take up the matter with the
G OC. Nagaland. Ou the 8th March,
1975, on the Assembly day, Sema and
five others were visible in the BSF
camp, Kohima. They did not attend
‘the Houdz” while "the Governor was
delivering his inaugural address.

Shri Vizol wrote out his resignation
but did not give it, His non-Naga
Secretary picked it up from his desk
and gave it to the Governor without
Shri Vizol's consent. It was a Sun-
day. Nagas are Christians. It was a
real Sabbath day In Nagaland. The
Governor promptly accepted the
letter of resignation. On the 10th
March, 1875, the NNO leader Jasokie,
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the stooge of the Congress, was sworn
in without any trial of strength in
the Assembly. All the defectorg of
the UDF were made Ministers,
Political prostitution went on unabat-
ed, In a week's time the NNO was
reduced to a minority. On the 19th
March the new UDF leader took a list
of 33 MLAs in a House of 60 {o the
Governor and proved that the NNO
has oply » minority, The Goveraor,
Shri L. P. Singh, was told that the
trial of strength should be in the
Assembly. But the Governor adopted
a doubled standard—one standaid on
9th March and another standard on
the 20th March. The Assembly was
made a fortress and entry was severely
restricted,

The Spcaker himself, unfortunately,
became a defector, Ip stead of fixing
another date, the Speake+ and the
Governor conspired and President's
Rule was imposed. There wus nu
disgolution and fiesh  elections,
because if there is fresh clection the
NNO people, the Congress stouges,
will be routed, ‘Therefore, they
wanted to continue the horse trading
They have taken to this method. On
the one hand, they draft an Anti
Defection Bill and, on the other hand,
they practise the engineering of
defection.

Finally, 1 want to know why the
Nagaland Consultative Commuttee has
not yet been constituted, although
the Minister was requested to con-
stitute the same.

In conclusion, I wil] make on'y one
request to you. You may expunge
the nameg I have mentioned, but my
allegations should remain, I do not
want the names to be there, Kindly
spell out clearly what your views are.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI PRANAB KUMAR MUKHER-
JEE): Mr, Chairman. I am grateful
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h‘th! hon. Members for their con-
fribution to the Nagaland Budget
When the vote of account was placed
before this House, I mentioned that,, '

SHRI JYOTIRMOY BOSU: I do
not want to mnvolve in that. But you
prolonged the discussion by saying
that the Home Minister will enquire
and give a reply. The Home Minister
is sitting dumb-founded who is going
to give the reply—the Finance Minis-
ter—about my sllegation against Mr
Ramani, the Special Secretary.

MR. CHAIRMAN: Let peace of
mind be with you You are walking
out now.

SHRI PRANAB KUMAR MUKHER-
JEE: When I presented the vote of
account before the House, 1 mentioned
the situation under which President’s
Hule was jmposed, and there was a
full debate on the subject. Therefore.
it 13 no use—reviterating the circum-
stances under which President's Rule
had v be imposed.

Sir, it is clearly explained in the
report which the Governor placed be-
fore ithe President, and it was lad on
the Table of this House by the Home
Ministry. The situation wag something
extraordinary. From 8th to 18th, se-
veral occurrences took place, defec-
tions took place, and at the end, the
Speaker adjourned the [House sine die
and explained the situation lo the
Governor in which he himself did not
feel security, and it was the cod.

As a result of that, if the budget
was not passed, practically the ndmi-
nistration would have come to &
standstill. As a result of that, the
Governor tried his best to find out a
solution which could have been ac-
ceplable to the various groups there.
But, it was not possible, In the report
itself, it has been mentioned that
when the Governor contacted the lea-
ders of the contending groups and
suggested to them whether ihey
could sit together and gort out the
issue, they themselves were unable
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to sort out the issue. The Speaker did
not agree to summon the Assembly
#0 that appropriation bills could be
taken up, As a result of that, the
President’s Rule had to be imposed.

It has heen pointed out by my col-
league in the Home Ministry that
the whole purpose of keeping the As-
sembly in animated suspension is to
see that the people of Nagaland get
the administration of the duly cons-

tituted responsible people's govern-
ment,
BHRI NOORUL HUDA (Cachar):

This is a boguy argument.

SHRI PRANAB KUMAR MUKHER-
JEE: Mr. Huda, you have developed
o habit of interrupting every now
and then, It may be looking bogus
to you, but it iz pot a bogus argu-
ment. (Interruptions) I am not yield-
ing. Mr. Chairman, I seek your pro-
tection, If they are interrupting like
this in Parliament from the back
benches, I am really very sorry, This
is not the mode of talking. Mr. Chair-
man, I am not yielding.

(Interruptions)

SHRI NOORUL HUDA: Shame on
this Government,

(Interruptions)

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Please do not get provok-
ed.

SHRI PRANAB KUMAR MUKHER-
JEE: I could have maintained. But
you, yourself and other Members of
the House have noted it. It is no use
talking like this. You had just start-
ed when I was making out my points.
It may appear to be bogus to you;
but jt may appesr to be very reason-
able to me, We have differences of
opinion, That Is why you are sitting
there and I am sitting here.

MR, CHATRMAN: Very zohxl-
This depends upon each person's
of intelligence and understanding.
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SHRI PRANAB KUMAR MUKHER-
JEE: Therefore, what 1 was suggest-
g to the hon. House was that it is
not the creation of the Government of
India, It had been suggested by Mr.
Jyotirmoy Bosu and the first speaker
from his party that evereything had
been hatched at Delhi and some type
of conspiracy went on; it 1s not a fact.
What 15 a fact, I had been clearly ex-
plained on the previous occasion also.
I can reiterate that we would like
to see wery much that a responsible
government is in power in Nagaland
and they discharge their responsibili-
ty themselves,

In this connection, I would like to
point out and I share the concern ex-
pressed by some hon, Members that
in & vulnerable area like Nagaland,
definitely, we would like to see that
the people of Nagaland who have
a very distrinct culture and a culture
of the ages should be brought in the
mainstream of our national life. There-
fore, no effort should be left unturned
not only at the governmental level
but at the various other levels to
see that even if, unfortunately, some
misgivings or misunderstandings
develop in the mindg of a section of
the people of Nagaland—I would not
agree that all people of Nagaland are
hostile to the Government of India or
they are against the mainstream of
our national lfe—it should be our
serious effort to see that those mis-
givings or misunderstandings could
be done away and they could be
brought in the mainstream of our
nutional life, That is why nowhere
the Government of India has said that
the door of dialogue is closed. No-
where hag the Government of India
said that the underground Nagas
should not be given an opportupity
to come and have their share of the
national life and to join their efforts
in the mainatream of the nation buil-
ding as well as in the building of &
new MNagaland on the old tnd:.tion
and heritage.

My humble submission to the hon.
Members 19 that when we speak of
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those areas, we should restrain our-
selveg to some extent, Because of the
geographical position, because of  the
peculiar racial and ethnical reasons,
those areas have & certan  signifi-
cance, Therefore, if we want to over-
simplify the problem by saying,
whatever is taking place in Nagaland
nowadays 15 the outcome of military
atrocities, police atrocities, we are not
doing justice to the sentiments of the
people of Nagulend and we are un-
doing the meritorious services render-
ed by the armed forces there, We
should not forget that the same stock
of people are posted there. It 15 not
on their own goodwill that they go
to Nagaland to do some mischief, as
i: has been nlleged by some hon,
Members, They have to go there un-
der the direction of the Government
of India, under the direclion of their
seniors. They heve to discharge their
responsibility which was entrusted to
them. Those people who are defending
our borders, those who are laying
down their lives for the security of
this country, i they are entrusted to
do the job of maintaimng law and
order in MNagaland, are discharging
their entrusted duty only.

Now, if there are atrocities, if
there are some over-doings, if there
are some excesses, I agree, due care
should be taken and an investigation
should take place. I understand—I
listened to the debate on the earlier
cccasion—whenever such allegations
are made, the Ministry of Home Af-
fairs aud other appropriate autho-
rities look into them It will be most
unfair to say that all the military peo-
ple there, all the police people there,
who are protecting our interests, who
are protecting cur borders, in a very
vulnerable area, are doing all sort of
mischiefs which may be highly ex-
aggerated or which may not have an
iota of truth. Therefore, we should
be careful in making observationg like
that,
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Some hon, Members straightway
have come to a conciusion that the
entire Nagaland administration is be-
ing run by the military administra-
tion. It is not the fact. Keeping in
mind the special position of Nagaland,
their own tradition ang culture and
pecularity of it, and in order to place
it in the mainstream of our pational
Iife, certain special provisions of the
Constitution have been applied to
Nagaland and special powers have
been  entrusted to the Governor,
Therefore, it is not the fact that we
want to put a strait-jacket on them.
I agree with the hon, Member, Mr.
Horo, when he made an observation
that we cannot put a strait-jacket, a
uniform jacket, on all the people
there, particularly belonging to the
tribal area, They have their own pec-
uliarities and {hose peculiarilies are
to be accommodated in the main-
stream of the national life. For that,
special provisions of the Constitution
ure being applied to Nagaland,

Mr, Chairman, Str, 1t has been sug-
gested that no developmental effort
has been made in Nagaland, I have no
hesitation in saying that whatever
should have beer done could not be
done; but 1t 15 known to the Hon'ble
House and the Hon'ble Members that
it is not because of any other reason
hut because of the wery simple rea-
sop that our means are restricted and
resources limited. I1f we had more re-
sources, we could have given much
more money for the development and
developmental activities in Nagaland.

But it would not be correcl to say
that the bulk of the expenditure is
being made on the maintenance of
the police forres and for the mainten-
ance of law and order. I can give you
gome small break-ups. Less than 10
per cent of the total budget is being
maintained for lew and order and it
i3 not merely to give salaries and al-
lowances only to the Army and CRP,
there is a provision for the Village
Ghat which has been condemmed by
some of the Hon'ble Members, But
I feel that in an area like this, this
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type of Poiice force should be deve-
loped because they understand the
language of the people and they are
in conformity with the traditions of
the loca]l people and they can take
care of thy problems of law and or-
der there in a better way than some
of the police forces imported from
outside. But even then, taking all
those points into account, the total
expenditure on the Police is less than
10 per cent. I would not like to go
into the details of the figures which
are already given in the budget pro-
posals, but I will mention some of the
figures.

Even in & small State like Nagaland
Rs. 4 crores have been allocated for
power, Rs, 3 crores for industry, Rs. 2
crores for agricultue, Rs 5 crores for
education—and I may tell you that
Nagaland is one of the North-Eastern
States where the cxpenditure on edu-
eation is much more compared to
other similar Steles.

One point has been raised by some
Hon'ble Member, and that is about the
Nagaland Paper and Pulp Project, I
entirely share his concern that the
project should have been counpleted
earlier. Bul it iz g project which is
practically entirely financed by the
Government af Inda, and it is a pro-
ject worth Rs, 69 crores. I do hope
that by 1977 we will be able o take
care of this problem. Certain other
projects are coming up and, as a re-
sult of the commissioning of the pro-
jerts and the development of infras-
tructure there, we hope that more
and more people of Nagaland would
share the national prosperity and
development and would be brought
into the mainsiream of national life.

MR. CHAIRMAN: The quertio
is:

“That the respective sums not
exceeding the amount. on Revenue
Account and Capita;  Account
shown in the fourth column of the

Order Paper be granted to the
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President out of the Consolidated
Fund of the State of Nagaland to
complete the sumg mnecessary to
defray the charges which will come
in course of payment during the
¥year ending thy 31st day of March,
1976, in respect of the heads of
demands entered in the second
column thereof againsi:e

Demands Nos. 1,3 to 9 and 12
to 55,

The Mution was cdopted,

17 hra,

NAGALAND APPROPRIATION NO.
(2) BILL,* 1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIEE):
Sir, 1 beg (o move fur leave lo in-
troduce a Bl 1o authorise payment
and appropriativn of certam  sums
[rom and gut of the Consolidated Fund
of the Stale of Nagaland for the
Services of the financinl year 1975-76.

MR. CHAIRMAN:
is:

The yuvest.on

“That leave the gmanied to  in-
troduce a Bill to authorise payment
and appropriation of certain sum:
from and cul of the Consolidated
Fund of the State of Naugalund for
the services of the financial year
1975-76."

The motion was adupted.

SHRI PRANAB KUMAR MUKHER-
JEE: Sir, 1 introducet the Bill

1 heg to move*:y

“That the Bill to authorise pay-
ment and appropristion of certain

'Pub'li.s‘h:d in G;;nete ‘of India Exii‘l.mrd;;a-;;. Part fl, ;;ciion _2,

inteq 8-8-75. '

tIntroduceq moved with the recommendation of the President,



